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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

. 0.A.NO,1161/95 Date of Order : 18,12,97

BETWEEN:
M,Medhava Rao .« Applicant,
AND

1. The Commissioner of Customs and
Central Excise, Govt, of India,
Lal Bahadur Stadium Roagd,
Basheerbagh, Hyderabad,

2. The Collector of Customs and
Captral.Exel se._povt.. of _India. :
Hyderabad, «. Respondents,

Counsel for the Applicant .+ Mr, P.Raveen Rao
Counsel for the ResSpondents _ .o Mr.K.BhaSkara'Rao'
CORAM:

HON'BIE SHRI R.EANGARAJAN ; MEM3ER (ADMN.)

HON'SIE SHRI B,S. JAI PARAMESHWAKR : MEMBER (JUDL.)

- o - g w—

X As per Hon'ble Shri R.Rangarajan, Member {&dmn,) X

Mr,P,Naveen Rao, learned counsel for the applicant

;and Mr,.K.Bhaskara Rao, leamed standing counsel for the

respondents,
2. This OA has called today in view of the listing of the
in this OA
- MA.1110/¢7/to vacate the interim stay., When the MA was taken up
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(oan . "‘*W““"X
for consideration we felt that the OA hes—=£e be disposed oprg

' L
the submission made by the reepeﬁéeats counsel., Both the sides

agree to the é;lgziaal of the 0A, Hence the OA is disposed of
as uncder :
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‘3. The applicént while working as Tax Assistant was

<
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promoted to the post of Deputy Office Superintendent (level-II)
by order dated 3,5,95., The applicant is not interested for

promoting him as Deputy Office Superintendent (level-II) and

an
desire to become InSpectorL’ Athe executive side,

4, This OA was filed to set aside the EstabliShment Ofder (NGO)

No,68/95 dated 3.5,95 by which the applicant was promoted as DOS
(level-IJ) and the letter (NGO) No,169/95 dated 21,9.95 whereby .

the request of the applicant not: to-dmplement sthe ornder-dated

3,5,95 is rejectedjand for a consequential direction to the

respondents to continue him as Tax Assistant and to consider ;
his claim for promotion to the post of Inspector of Customs

undexr Central Excise in the respondent organisation,

5. Today, the learned counsel for the applicant submitted

across the bar the applicant is not interested to be promoted

as BOS (level-I1) and he ha&‘no objection if his junjors are

promoted to BOS (level-II) and he is interested in becoming
Inspector dn executive side, In view of the above the OA itself

has become infructuous.

6, - &5 the applicant is not interested to be get promoted

PR .
as DOS (level-II) andéﬁe had no grievance if pjg - juniors are
promoted as DOS (Level-1I) thereis nothing left for consideration

in this OA, Hence the 0A is dismissed as infructuous, No costs,

f‘é"\% " ( R.RAGARAJAN )

. J AR FTw
/Fﬁé (Judl, ) o Merber (B4m.)

\M% . Dated : 12th December, 1997

(Dictated in Open Court) ﬁ; ébql*\ :
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DAL1161/95 | | | |
CI:py tos= ' | | '
1;%*‘ The Commiselonsr of Customs end Central Excise, Gpm"f:? of India,

L.el Eshadur Staddum §oad, Eaesheerbagh, Hyderabadd o

Tnemt,olloecwr of Customs end Cerntral E"".LSE, Gatft“'*‘ of Indla,
LSEStedium Road, Basheerbagh, Myderabad,

‘Ehe copy to Ml piNaveen Reo, Advocate; CATH, I-Iyt:l*“.“”Y
One copy to Mry Kijghaskara Rao. Add17§CGSCe carq, Hyd'
One copy to Hﬁﬁfﬁ(ﬁ), CAT'S, Hydd |
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